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THE DEPUTY CHAIRMAN :
No, I won’t ask him. Please sit
down. Enough is enough..(Inier-
ryptions).. No; you people have
stalled the working of the House
the whole day. I won’t permit
anything and I won’t allow you to
speak a word. I will take the senese
of the House and I will call for
voting whether the House should
be adjourned or whether w2 should
go ahead. ..(Interruptions).. I am
very peacefully asking everybody
to take his seat. Since morning
you have been shouting slogans in
this House. Is it proper behaviour ?
And then vou point out that some-
body should sit down ! What about
your behaviour the whole day ?
. .(Interruptions). . Please keep quiet.
Enoughisenough. . .(Interruptions). .

AT I A & AT FQA G
T OGS H OFWr AIT FT AR AGH
YT AT |
It is unparliamentary. Don’t you
think that you have also violated ?

. .(Interruptions).........

THE CONSTITUTION

(SEVENTIETH AMENDMENT)
BILL, 1990

THE DEPUTY CHAIRMAN :
Logislative Business. Bills for with-
drawal. Shri Hans Raj Bhardwaj,

THE MINISTER OF STATE
IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AF-
AIRS (SHRI H. R. BHARDWAJ):
Madam, I beg to move for leave
to withdraw th= Constitution (Seve-
ntieth Amendment) Bill, 1990.

The question was proposed

it fawrae qe (faoer & qa7) ¢
qEW, AT AT EY W 7

geawamafa : : I am trying to
settl> the matter. They don’t allow
anybody to function at least and
kesp on shouting in the House.
There is a limit ..(Interruptions)...
Wo; I am sorry.
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THE DEPUTY CHAIRMAN :
We will discuss it. The motion
is moved. Do you want to speak ?

SHRI SIKANDER BAKHT :
What motion is moved ?...(Inter-
ruptions).. We are going to oppose
that motion. Do you want us to
oppose it into this sort of atmos-
phere ? ..(Interruptions)..

SHRIMATISUSHMA SWARAJ
(Haryana) : You oppose the motion.
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THE DEPUTY CHAIRMAN :
Seventy-First Amendment Bill.

ot faFsIT qey ST FrH A,
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HAFTEAT TGV €
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Amendment) Bill, 1990, which has
gone on record.
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THE DEPUTY CHAIRMAN :
It is a compounded confusion.
Tiffg 1+ F1E S T4

SHRI SIKANDER BAKAT :
Madam, I rise to oppose this move
to withdraw the Constitution (Se-
ventieth Amendment) Bill, 1990,
which was introduced in the Rajya
Sabha by the then Law Minister
' 1990,
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THE VICE-CHAIRMAN (SYED
SIBTEY RAZI): He is on a point
of order.

The Consitution

SHRI MADAN BHATIA: I want
to draw the attention of this hon.
House to rule 119. Rule 119 says.
“Procedure when motion of withdrawal
of Bill opposed”. Now, there is a
motion before this hon. House moved
by the hon. Minister for the withdrawal
of the Constitution (Seventieth
Amendment) Bill, 1990.

SHRI MADAN BHATIA: There
is a procedure prescribed by Rule 119
if there is any opposition to a motion
for withdrawal of the Bill. Rule 119
says:

“If a motion for leave to withdraw
a Bill is oppossed, the Chairman
may, if he thinks fit, permit the
member who moves and the member
who opposes the motion to make
brief explanatory statements and
may thereafter without further debate.
put the question.”

(Interruptions)

There are three conditions prescri-
bed by Rule 119, Firstly, if the Chair-
man thinks fit, only then the permis-
sion to oppose can be given, If the
Chairman thinks that permission is
not required to be given, it is the
discretion of the Chairman not to
give permission. Secondly, if this per-
mission has been granted, then what
follows? The hon. Minister, who
rmoves the motion for withdrawal of
the Bill, will be given an opportunity
to make a short explanatory statement
and then the Member who opposes
the motion, can make only a short
explanatory statement. Thirdly, there
should be no debate. Afier that the
motion has to be put to vote. There
can be no ‘debate. There should be
short explanatory statements by the
mover of the motion and by the oppo-
nent of the motion. There should be
no debate at all. My point of order-is
this. The entire speech of the hon.
Member is not an explanatory state-
ment. It is a- debate. This cannot be
permitted. This is my point of order.

{13 JUNE 1994]
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SHRIMATI SUSHMA SWA-
RAJ: He is only making an explana-
tory statement.

THE VICE-CHAIRMAN (SYED
SIBTEY RAZI): I think the matter
which is being discussed is quite in
order. Mr. Bakht, my request is
that you try to be a little brief.

»it foreaT aew <7 W7 aTd FEAT
I8 W W s fyad & ug
S g W AR ag Fferd aw
= AT ¥ aewFd <@ §
uF WA F gred SN W gy @,
sifsdg Wt fpe T OR QERs
¥ greg g1 o1 faar w0 el
AEE, I A TaRrE g T
T § MR aifwarie T oqere @
am el

We would really like to know how
far this Government intends to go to
punish the persons responsible.

HTUTHEATE , 6—6 FioaTaexY fafreeg
g Tt arae arfamiedr fafred
FT w0 Y E T 1 g S v
TH IEAT FT @9 9T § f® ¥
AR AYAT FTA ATE TGN FE qHeT
it qum  aifagred  ofefads
F O qurE F owhar sar fear
g & fuwa F T grow Wy
TN TEl gAT & | 9eT 4rgd, °
91, FOT W ar uw & faw agr
g g, fRw W faw, oS
W ogeE # AW g TH g, S
fra fad fopbeedr == v &
Ig AW TeRC g wwar §
fa-for ofet & Tl § feaw,
Tt fee # TAfre Fordidwa-
o9 &) "W @ geW § Iw 7,
¥ goa) oF niafere wew afaede’
AFT E | T EAHE A MR- -
g Ao FfaeN ¥ HE W )



315 The Constitution [ RAJYA SABHA ] 70th Amdr. Bill, 1990, 316

BRI A
e o X

‘Linsisted that they were not mere re-
commendations. They were commit-
ments to some principles of electoral

.reforms relating to democratic polity.
The present Government is a party to
this commitment. It has been signed
by the leaders of the ruling party as
-well as by the leaders of a unmber of
Opposition parties. I
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SHRI CHIMANBHAI MEHTA

- (Gujarat): Sir, a point of order. My
point of orders relates to the statement
not having been made by Mr. Bhard-
waj.  He is withdrawing a particular
Bill. Now, why is he withdrawing it ?

AS

THE VICE-CHAIRMAN (SYED
SIBTEY RAZI): Iam not permitting
you. That stage is past. At the time

- when the Motion was taken up, you
should have raised your objections ?

SHRI CHIMANBHAI MEHTA :
When Mr. Bhatia raised a point of
order, at that time, I realised that the
Minister was supposed to make a
statement that he was withdrawing
the Bill. You want me to vote on it
without understanding what it con-
taips. ... .

1[ JTransliteration in Arabic Script, |

THE VICE-CHAIRMAN (SYED
SIBTEY RAZI): | got your point
(Interruptions)

SHRI CHIMANBHAI MEHTA:
I am just asking what itis that he is
withdrawing. T think I should know
it before I vote on it. It is a serious
matter. We cannot recollect what
happened two years before. ¥ do not
know how many Members know
about the Bill...

THE VICE-CHAIRMAN (SYED
SIBTEY RAZI) : The Minister is
yielding.

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI H. R. BHARDWALI): I think
that the hon. Member is not right.
My statement had been circulated
to all the Members much before my
moving the Motion. Itcannot be
said...... (Interruptions) It has been
circulated to every Member ..(In-
terruptions)

SHRI CHIMANBHAI MEHTA:
1 have not got it.

THE VICE-CHAIRMAN (SYED
SIBTEY RAZI): As the hon. Minis-
ter hasstated, I also haveacopy ofthe
statement. So, I presume that the
staecment has already been circulated
...(Interruptions)...Please take your
seat...(Interruptions)

SHRI CHIMANBHAI MEHTA:
My pointis whetheritcan betakenas
read when it is merely circulated.
This is not the precedent. Whatever
be the statements, they are read in the
House. Otherwise, you can circulate
hundreds of things, but they cannot
become a part of the record... .. (In-
terruptions) Mr. Chairman, Sir, . 1
want to know whether any paper cir-
culated can be taken as read in the

THE VICE-CHAIRMAN (SYED
SIBTEY RAZI): I have got your
point. Please take your seat ..({(/n-
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terruptions) Yes, the Chair has got
your point. Please, let me say some-
thing. . . (Interruptions)

SHRI G. G. SWELL (Meghalaya):
What is the statement? If it is a
statement which we have got regarding
the 70th Constitution Amendment
Bill, we cannot withdraw what we
have done. We can only rescind: we
can only repeal but we cannot with-
draw anything that has bzen done
by us.

SHRIH. R. BHARDWAJ: If the
hon. Member has not received a copy

of it, it can be circulated...(/n-
terruptions)
SHRI CHIMANBHAI MEHTA:

You read out the statement just nov.

if you want to enlighten us about it,

youplease read it out...(Interrup-
tions)

SHRI G. SWAMINATHAN (Tamil
Nadu): I havea point of order...

THE VICE-CHAIRMAN (SYED
SIBTEY RAZI): Is it any fresh point
of order or is it the same thing?

SHRI CHIMANBHAI MEHTA:
What happened to my point of order?

SHRI G. SWAMINATHAN: 1
want to know when the paper was
circulated. Diditgo along with the
Parliamentary papers ?Why I am asking
this is because 1 have not got the
paper except a small statement regard-
ing withdrawal of a Bill, which has
just now been given. So, was it sent
along with the Parliamentary papers
(Imterruptions)

THE VICE-CHAIRMAN (SYED
SIBTEY RAZI): Iamsorry. Icannot
hear two persons at a time...(In-
terruptions)

SHRI G. SWAMINATHAN: I
want to know whether the paper that
the hon. Minister of State for Law,
Justice and Company Affairs is men-
tioning had been circulated with the
Parliamentary papers. I don‘t think

{13 JUNE 1994 ]
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that I have received it. 1 just want to
know when it was circulated.

THEMINISTER OFSTATE IN
THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRIMATI
MARGARET ALVA): Sir, on 12th
May, 1994, along with all the Parli-
amentary papers, the list of business
circulated contained this statement
also giving all the details in advance.

THE VICE-CHAIRMAN (SYED
SIBTEY RAZI): You please take
your seat. I have got the point made
by the hon. Member. Asreported by
the Secretariat and as stated by the
hon. Minister, the explanatory state-
ment had already been circulated

. .(Interruptions). . .

=i gao gao g anfvan (fag):
ag aiwaried) doT & vy g |
2

Y agaa e (fagr) -
HIY YBT 9% GHAS g T, TEH
RGAq A7 ARG ¥ frag wwife
F AT |

SOME HON. MEMBERS: No,
Sir, Nobody has received...(In-
terruptions). . .

THE VICE-CHAIRMAN (SYED
SIBTEY RAZI): Let me complete. I
understand that the explanatory
statement was circulated on 12-5-1994

. .(Interruptions). . .Let me
complete. Please let me complete.
So, it appears that it was circulated
some time ago and it might have been
overlooked by the hon. Members m
the other parliamentary papers.
request the Minister and the Leader
of the Opposition who raised this
point to yield for some time for refre-
shing the memory of the hon. Mem-
bers. Mr. Minigter, you please read
out the explanatory statement again,

SHRI H. R. BHARDWAJ: Mr,.
Vice-Chairman, Sir, the hon. Mem-
bers will recall that the Copstitytion
(Seventy-First Amendment) Bill, 1999
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was passed by Rajya Sabha on 29th
February 1990...(Interruptions)

THE VICE-CHAIRMAN (SYED

SIBTEY RAZI): Ithink the copy might

not have been read at that time.

SHRI H. R. BHARDWAJ: The
Bill provided for fresh delimitation of
the constituencies on the basis of the
1991 Census.

SHRI SIKANDER BAKHT:
What are you reading Mr, Minister ?
Mr. Vice-Chairman, he seeks to
withdraw the Counstitution (Seventieth
Amendment) Biil, 1990. But he is
reading some other statement, not
of the Bill.

THE VICE-CHAIRMAN (SYED
SIBTEY RAZI): Let him check up.

M wH IFW ATEEWE  (STT
Sqe) 7031 wHAEAE 9 @ E !
BT AT 9T @ & ¥ ¢

TTo T WAART «ET (IAT
%2w) : ™faw guA wgr fF @
& I FT & arfF Tdr wgeT
A WT 9gF< mIA FT ArEr fae
a5 | (saau)

THE VICE-CHAIRMAN (SYED
SIBTEY RAZI): The Minister is
trying to check up hisrecord. Let him
check up his record.

DR. MURL1 MANOHAR JOSHI:

Let him come with his papers in order.
He should come to the House well
prepared.

SHRI H. R. BHARDWAJ: Mr.
Vice-Chairman, Sir, as the hon.
Members are aware, the then Govern-
ment has introduced the Representa-
tion of the People (Amendment) Bill,
3990 and the Constitution (Seventieth
Amendment) Bill, 1990 to give effect
to certain recommendations of the
‘Dinesh- Goswami Committee.

{ RAJYA SABHA }
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The Constitution  (Seventieth
Amendment) Bill, 1990 provided for
amendment of article 324 of the
Constitution of India and the Represe-
ntation of the People (Amendment)
Bill, 1990 provided for making
certain amendments to the Representa-
tion of the People Act, 1950 and the
%lgesplresentation of the People Act,

The present Government after
taking into account the various re-
commendations made by the Dinesh
Goswami Committee on electoral
reforms, the proposals received from
the Election Commission of India and
the views expressed by the political
parties, have decided to bring forward
a comprehensive Constitution (Amend-
ment) Bill to provide for delimitation
of constituencies and for amendment
to article 324 of the Constitution of
India. It has also decided to bring
forward a comprehensive Representa-
tion of the People (Amendment)
Bill to make certain amendments in
the Representation of the People Act,
1950 and the Represeatation of
the People Act, 1951. These two Bills
have been formulated after taking
into account the provisions contained
in the two pending Bills and the
Government, therefore, proposes to
withdraw the said two pending Bills.

SHRI CHIMANBHAI MEHTA :
This is totally unsatisfactory. Why
are you withdrawing the Bills? The
point is, what is wrong with the
Dinesh Goswami Report to which
your party has also agreed? Therefore
I want to know what the objectionble
point is in respect of the Dinesh
Goswami Report. In fact, all the
parties have agreed with the Dinesh
Goswami Report. Its report was
endorsed by all the political parties.
Therefore, why are you withdrawing
it now?.. .(Interruptions)

THE VICE-CHAIRMAN (SYE®
SIBTEY RAZI): Please take yeour
seat. I am not allowing you now to
ask the Minister. Please take yewr
seat.

st fawdt a® : THESA WAL
@ war fr feaw el SR
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JET b 555 bjeff uw"u’ 1.0
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st ewguaw @ oA, T
TN UF @RS mmtal'
TR g uEt & Aar &7 AW
ferr ok = oW e
f/r ¥ @ T Tl ufer
TEd ¥ oqgw A 4

st fawrgr amm - § ww@Ew
Hax mga & a'srﬁmsﬁ T I
[WE L. (ammr)

‘,ywsw:u/mdd/
Kok, uj’w)bd/i /«/ff

st ogWiz W (W) ¢
gz foe awd  wafye £ o9 ?
.. . (cuawTe)
We never thought that the Dinesh
Goswami Committee report was on
Babri Masjid-Ram Janmabhumi, the
report which your leader signed
blindly.
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[=Y fagesT auv]
“‘The inteation of thz Governm:at
is to go through th2sz elzctoral
veform Bills as early a3 possio’z, that
is these Bills whizh are sy>aghe iy be
withdrawn will bs press=i.”
SHRIMATIJAYANTHI NATA-
RAJAN (Tamil Nadu): H: cannot

read something that was spoken in the
other House.

SHRISIKANDER BAKHT: All
right, don't hide bzhind that.

@i fafreex &1 =fgede
TR FET g —-

that he will press for the recommenda-
tions.

24

SHRI V. NARAYANASAMY
{Pondicherry): The Chair has already
ruled that thzro should not be a debate
in this House on the subject.

SHRI SIKANDER B8AKHT:
Wherever he has done it, he did it in
a formal forum. That is what T am
insisting upon.

SHRI V. NARAYANASAMY:
He is going on making a lamba baashan
here.

SHRISIKANDER BAKHT: He
said, “We broadly agres with these
recommendations and we are going to
press for them and get them passed.”
This is a very serious commitment.
And this Government has become used
to going back on their commitments.
I want to know: Why is th.s Govern-
ment bent upon denigrating the in-
dependent, autonomous institutions?
Why does this Government want to
use autonomous institutions for their
narrow, short-sighted political con-
veniences ? Why is this Government
bent upon destroying the political and
democratic values of the country?

SHRI MADAN BHATIA: Sir,
all that the hon. Member is saying
does not fall within the rule.

SHRI SIKANDER BAKHT:
Morality in political functioning and

[ RAJYA SABHA ]
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legislative business is totally lost to
them.

SHRI MADAN BHATIA
Sir. I am on a point of order.

SHRI SIKANDER BAKHT:
They do not even feel ashamed.

THE VICE-CHAIRMAN(SYED
SIBTEY RAZD: Mr. Sikander
Bakht...

SHRI MADAN BHATIA: He
has to make oniy a brief explanatory
statement on the motion...... {In-
terruptions)

THE VICE-CHAIRMAN(SYED
SIBTEY RAZI): Itis the right of the
Member to stand on a point of order.
This is my jurisdiction. 1iis no: the
discretion of the Member. It is the
discretion of the Chair.

SHRI MADAN BHATIA: Sir,
he is going completely outside the
rule. The rule is very clear that the
right of the hon. Member 1> only to
make a brief explanatory statement.

THE VICE-CHAIRMAN (SYED
SIBTEY RAZI): Ihavealreadynoted
it.

SHRI MADAN BHATIA: What
heis saying is completely outside
the rule.

THE VICE -CHAIRMAN (SYED
SIBTEY RAZI): I have noted and
hie is acting according to it. Please
try to be brief.

SHRI SIKANDER BAKHT: I
am finishing, Sir.

The BJP considers that the move
to withdraw these Bills is against the
commitment made by the Government
twice is against allnorms of legislative
morality, is in the spirit of denigra-
ting autonomous institutions, is
anti-democratic. Therefore, the BJP
presses that the move to withdraw
these Bills be dropped. Thank you,
very much.
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I & @ HF T e E-

The present Government, after taking
into account the various recommenda-
tions made by the Dinesh Goswami
Committee on Flectroral Reforms

AT faqw WY FRE FT oI
gardl X @ w8 fafaw e
F AIAGR g faw awmw ¥ v
1 FET8—

proposals received from the Election
Commission of India

RICTIEC U e S G i T I
¥ el T TEE AT gY § | AW,
views  expressed by  political
parties. The Government have
decided to Miing forward a
Constitution ‘'mendment  Bill.

TART  Fgwr 7 femw
FAO AW IO HWEH, T AE-
fat & wease, =99 3E| 4
fr 37 F® wEEl ¥ WEAN A
fafeer oot Tt ¥ s, AT

femr war a1 IR Sw a9 ¥ A
IgH a8 WEww  fEET o9

o the President, after con-
sultation with the Chairman of the
Council of States, the Speaker
of the House of the People and the
Leader of the -Opposition in the
the House of the Peop'e recogunised
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anr oWy & Ry uwdfaw
9W ¥ Y @I gi AfwT 99 F
e #fgerd F gR W FW
a & @ I faewerr e
gatfer fome & g 81 3@ WX
#%  foooft  wer fF 3 G W@
famfal & awq & ag st
C LI S I € o o K
qF sfea foopft @ 1 gafad e
W AT WX g TS qET HT
TEH @ qgT aE g |

wg § wfgd @ FgHe ST
AN | gAS  wEEw L. ()
oo T # oEe g Y, (Fauw)

THE VICE-CHAIRMAN (SYED
SIBTEY RAZI): Let her speak.
(Interruptions) Please, please, take
your seat. Please take yourseat. Mrs,
Sushma Swaraj, please address the
Chair.

SHRIMADANBHATIA: Sheis
going completely out of the ruling.
The Chair has given the ruling in my

favour....... (Interruptions) She is
flouting the ruling given by the hon.
Chair....... (Interruptions)

THE VICE CHAIRMAN (SYED
SIBTEY RAZI): Sushmaji, try to
complete....... (Interruptions)

Please take your seat, Mr. Malkani
Please take your seat. Please don‘t
intervene like this. Please take your
seat....... (Interruptions) Please, Mr
Madan Bhatia. Don‘t worry.

[ 13 JUNE 1994 ]
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THEMINISTER OF STATEIN
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (SHRIMATI
MARGARET ALVA): Members of
only one party are being called.

THE VICE-CHAIRMAN (SYED
SIBTEY RAZI): Iam sorry, Madam
Alva, I have a list which has been.
sanctioned by the hon. Chairman
Ihave got a list here. Iamnot calling
anybody on my own. I have a list of
iegen ;)ersons. I am sorry. What can

o ?

=t st s g} o owE, §
FTGHT HTAL ot s

T FEN BT g & g a®

ST AfFT Fe Aagw T IR

T SN, A S AT W@ |
(za=eer) . . .

Jweead  (da R oit):

:gm,mﬁaﬁaﬂwaq;a
oA Y FPW ¥ 4@ A

¥ =figh
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ot wrAw yaEw WgT ;. H
ﬁﬂﬁ$r3a1—r%1—a'r§|mfzcrr
St ¥ &7 AW ggr SEN SR
ﬁrwwfwxmw@a‘r SUEA

Faw : qafa &7 T g 98 qw w
g, %mﬁafra Sl ﬁtfr T
AT AIFNG  FAA AFATOE

. (mam) . ..

THE VICE-CHAIRMAN((SYED
SIBTEY RAZI): Yes, you speak.
You please speak. Yes, you please
speak....... (Interruptions) Mr.
Mathur, there is no need to get off-
ended. [havealreadysaid that  have
a list of names which had been sanctio-
ned and approved by the Chairman.
So, do not waste the time on these
things. Now, you please speak.

Y SEIT WETE AT ¢ qRqEin
77T F@fnﬁ st gUAT &
T agg E a1 Fg aa g § sua
FETAT AE ATRAT § 1 HIT W
g v zo faw &1 faggr =wAr
barwige £ u% WTE F  fwar
wr g fso meETdr e =T
Seorm (war &, § SOW ¥ OF AW
FEAT qf’ﬁ‘rgl mﬁﬂa%mv
v sfew 1 @ & 9 4@
s W% Sftem T @l Fr T
@y w7 #rwm FfwEw ¥
Fig FTT i A1% a8 Far fw AE
wfeTe T grq F1 AN WIAT, IR
Fx1% faar | 8 F190 § SR e
ZaT %T & ATE AT SEEEANA IR

gy [y, @ 9Wr o w i
TUST g5 FETHA AT AT AE

Y OEEA | FET FGT 47 3AE
s 5 58 w&% &1 frg 30 &9
fafg § Faw w<Hv &7 g A4ZRA
T &7 1 g ACfewar 324 § KIAATT
% fm Az wgw W3 ar TE A oA
?%m*q Flgoae g1 a7 &1

SHRI V.KISHORE CHANDRA
S. DEO (Andhra Pradesh): Sir. [
- have listened to the two Members on
“he other side. They have repeatedly
mentioned about the Dinesh Goswami

[ RAJYA SABHA ]
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Report about the Speaker of the Lok
Sabha and the Chairman of the Rajya
Sabha being consulted. This is not
true. Iwas a Member of the Committee

It had not said so. Please do uo:
mislead the House.
SHRI JAGDISH PRASAD

MATHUR: T am not misleading.

SHRIL V.KISHORE CHANDRA

S. DEO: 1 was a Member of that
Committee., You ask Advani Ji.

A WA A"IE @@ W
TGT qAT 7F gnﬁ ana'g"r FET 21
WGEr eare Al BT wEr
feare & w Giﬁ?.'%f ¥ e §9
& ogra & T A AfEE sy A%
wfeew 7., (smamm) . .. urd STEd
g€ @ /U F TE w§ efed
T FAlHd TH qE H mq'T?:
¥ w30 wur ar {5 e sfew ¥
TR & ST SAfepA Hdiw wlew
¥ WA IT X GA0 wAT WIC TE
Fgr & e wfees @0 wa @)
aq fae ¥ ovAv 53 I0FATR (AT
war mEArdT S grr o fawndr
IW T AT, AT A SNFL T
g @0 ST ¥E Tai IMFET
A AT ST WO AgE A e E
e A A RO (T
YYD 4% ATTEIT OF O
w7 WY TECAR wfaw Tl %
BT 7 eafam 3AET S w2A e
gz wfsw & afeEy I ==

7 . wmamA|

e I e
TG

- e -
O AT AT S

g 30

fafaes

THUVICE-CHAIRMAN(SYRED
SiBTEY RAZI: Ma t:\ul Sahib.
hecau- ol constaaint ol dime i wilk
requzof vou not Lo repsit. i pomts
wiaich have alrendy bsen spoken by
your colleague. There should e
some limit.

off GTAW wRF THY W
ratgE &1 gfee F Ay SFMST AT
TEAT & | WA TA9eE UF TET ¥
gifasd@ TEAT AET § AT WA
ga w7 & fFeEl & qar &
givw Fawrr ¥ oAt S wfEe

X

; __qx
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T wEET w7 feqr 91 Qe
19 K FI 211y g
You kave reversed the recommenda-

tions of the Goswaml Committee
Report.

e I Wi a8 § f5 ag
AdveT ST Wi FY W@ g, qfad
q W Z, 9 ANTEET §) Wi
qfifafers avaw ¥ fau @ew s
TEEW F7AT AIgd &1 g wife-
feer omaa & faq gow sdtaw
FT T GOATARAT A FRIANT AT
Fga g1 ATy wE gwEr fadw
FIAT 2| AT TH, AGT TF THTT
g ey fHwar g3 o9mede oA o@w
AT & TNFHT UL AvEY &), HINA
Treardt g = afssar serg &)
qeaT A7, 1w wfes &1 @1 v
¥ frm @@y Gar vV fRov
gV vF v SfEw wEoar &9
A 397 A5 wfeew wqr 57
AVFIF AT AT A &0 AECET P
gag [5G am ST Y g1 osEw
FHE AT TQ ) W7 IART FA 507
fwar &1 wrq wrAd £ wf o e
HRTE S5TAT ;AT wTq F1ogA feafE
¥ o 5 marg % e mwiw

AT, 7T ZAEAT AT T iz
T %

This withdrawa]l s nala-fide.
TITET TTUT TE(FET EA FT awE
EE C N E E S

=i gHlE qglaa‘: FETITET
st, wfqama & 70§ wagw fadaw
= arqa a9 #1 fafy o7y & s=w
B 42 Wem w1 § WET T AR
1 ougiha = oHag wog ﬁa'a qI7
frev7 Hatg ¥ (qQ AF qA
ATAT A Al | wEEE A
faoe 21 THaY sAwEmEaT g §
ooFA AT ourA gy fERET &
G AE FT g g, wearwmw arA
ST W1 T BF [T ARy TATT WITFT
EH mxfam Faw . SR AT H
SR AT ATRIYT FH AT AMA AT

(13 JUNE 1994 ]

70th Amadt. Bill, 1990. 334

ur foem gr & enenfaw & ¥
T e A feww g §
TgeNT et @ a3 | TET
a8t ¥ w@ IW & fafasr @i &
ag ww @ & "Her TE AR
1 e F@ “gwn aw @
T # UE 9T q& IwTd A
Fr (rafe 7 g foaw s st
Sl ar v faw faare sEE W
g gan fady & foeft gwie &1 ww
n‘gn‘?« F1 wigar {afwa g 7
e [ElT AT A faufer" gt
¥ ar ag fr:af&fr wvifas €7 &
et 1T :ﬁa— FATF F T qramw
Bl zafaT ST 7081 Huaa fadaw
Gt 3w fadgs H USH WWT F
garafy, &9 O F oWEs AR
fawer % Jar——uw o A faue
qEed WEW afew S AW ogE
Z sEwr W1 qar wmrafew v S
3 qife woFTT T F FN AL
FIE ——TH awg 1 gHE faver gwm
T {0 AT W S sl ¥
TEGe, T SHIV /L JfEAl #
sl FTE 49' W1 W
71 farfse #1 watwts @ FE AT
gntg THY fear war A zAEiwe
s @At F oA § Rgl smar &
WET F o9 H ozAad  amwd ¥
fqorT "ewd FT RV g1 7 W9
mT g =EEy @t w3 «fFw uw
faffag =9 § 7 f 59 w7FR @
g &1 A AFr Sdgdr goar
THET WS A4 F ¥ Arm 9@
qrT # fefia o g Wl Tafr
& oz THIT R Wem @71 A9 Ry
me ggfa & wmE AR TR
A R 28y Fowd A
" A ¥F waT 2 f® 708 Hmye
ﬁsfrq:—:f;farrm% w T
gt ogfr & =w t:afa' ¥ OST
e AT HEE  fegam o ge-
a3 9Ex AAE@ wgaET  =Armfaw
= 7 Fvgie W, fawg ot @
I mEAT F omewst A7 wgwly
a w7 fre @ @1 sEe wfa
A F1 fazAre, Wiewt HWT ArEA
T FW ) FF zAar Ay fadee
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[} 9917 wgrar)
¥ (09 "maT fai7s § & av
AN F@q AT AT XY ghr F
2 wd aff aTv ks & 717 §
ag qftx w0 5 ga% fiwr aga
PR g @t faTz & o3¢ g9 707
AMay frd7F & gr TE w3,
AR AT T 1 AT A9
Fr FY qEAEFN F 35 qaaan
& witg ¥ wew F gafagws Ak
Ifg 1 =ERT T gwA § Afed
FA § F7 F FIUATH & Awg
weMr fF ot oId feAw WeArr Sy
F FWR ¥ Gafgq qr--w5I0d
WS St g3t 38 &, ;A 9w
g v a30 43 §--FF ¥ FH
oA, . (Wagta) R w4 4.,
(saaerva) zafwg st aq. .

IqgwreTs  (dag fasy  <oll):
Frav @9 # )

ot gl Agwa ;¥ gy g3
T T O T @ g

JrATeR (dae feR Tet) ¢
fre Wt TA7 At a@ifgs &

Thisis notadiscussion. Youhave to
bzbrief. Youhavetotakenoteofthe
rules, T have given my ruling. You
have to complets within two minutes.
This is not a discussion. I mdarstand
th? imm9 t11~~ of tha subjest. But
“hit it the time to make a speach.
' ntcan iave a full discussion vhen
th= Bill com3s up. Now, you have to
make a Yriz7 explanatory statement.
That’s all.

SHRU PRAMOD MAHATAN:
Would you allow m> to spz2ak?

THE VIZE-CHA'"RMAN(SYED
SIB"EY RAZ": Pleass coaclude
within two minntes.

SHRI PRAMOD MAHAJAN: I
am not sp>akin~ aavt ing on in‘ro-
daction. Tam not sp2-king anything
o2 the new system which is likely
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o be introduced. Whzn th: Gove n-
mznt wints to withdraw the whele
system at lzast, I have to make a
comment on that.

THE VICE-CHAIRMAN (SYED
SIBTEY RAZI): But comment with-
in a limited time.

AL AGAT: 7Y, TH A
Tt 1 AR Wq FFE F T IR
qANT FCU ARG §... (HAwA)

THE VICE-CHAIRMAN (SYED
SIBTEY RAZI): You cannot cast
aspersions on the Chair, Mr. Maha-
jan. This i3 not the way. Pl:ase
concluds within two minutes I am
not going to give you time beyond two
minutes. The Chair is not goingto. ..
(Interruptions). Please take your seat,
Mr. Jogi.

ot Mg wgwA : & g &
Fg W@ 4gr, oy, ¢ faas

maganad  (d%3 fosd @) ¢
‘H{1E, NfFg) FaT 9T A0 Amfa
LA

¥z aFm g f5 &1 @ ¥ wa
qer IE Agw a0 fefe
fager w7 Aar, &ar 9w

Sp Sy
g’ﬁl’

K
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¥
)
i
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ad% ¥ fagm @9 a1 a8 uafa
F W dfqgw ¥ oF @i
9% YW IEH FIGT g SRA
FT MATq qF FHCC | F@AT & qAU
AT g1

WY @ SEW qEEEtd . Agied,
ag dfaary (we @i guew) fagas,
1990, 30 WS, 1990 &I ST Wl
¥ gega fhar Tar a1 AT GG TH
¥ gaaAar 3 % =i @@ uw AE

R & AT ¥ FHAET F TS
gr1 gak fog o =3t fear oo,

FAT F AR 9% g8 Hhoar (A97ET-
gorew) fadas o fRAw oRarEy
¥ @y 30 wE 1990 F T
frrr A SEd Wt SR fmafEw
qard dadY ot afafr & sEEr
g= frs fear gr & gaYE wETe
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AT HIT AIF qaT

zafag & st o GO
gt frdew Fom agm g R
few Qe ¥ @ fagas
Tqa fer sw & #@ fOR

|
sy

THE VICE-CHAIRMAN (SYED
SIBTEY RAZI): Shri Chimanbhai
Mehta. (Interruptions). I have iden-
tified Mr. Mehta. I am sorry.

oft fawawrd dgar  (orem) -
STEATTE "Rk, §@F &1 ¥
FAT a9t ggx gE B, ¥ & aw
FUAT T wrgar | AfEw ©F aw
F EEEe O OFNT OFT eAE
aafed s s § fF fAw
TRAT FAST F wedr HET FAT
F I & AR AE 5§ T T W AW
FNTE Y I AT AT | faw oF WY
FHA T ;i FWH F T
It is a multi-M -mber Commission.

That was propose'! by the Dinesh
Goswami Committee.
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We ag W g g (Au™)
72t, & WM ww &g gt g
That is very difficult &t wg fgaw
TEaAY fend % g § S 9w g,
Sir, it was a unanimous decision.
=a% arg g5f fas Aranr o9 I |
I do not understand whether the
Babri Masjid was demolishzd or not.
TART fezras S I
Because il BJP is doing something
good, I support it. And if you do
something good, | can support you
also. If they do something good, I
can support them also. I may not
agree with thelr philosophy.. .. .(fa-
terruptions)...No, no:; you must
realise that Mr. Bhagatwasa Member
of the Dinesh Goswami Committee.
The Report was passed unanimously
and you owe an explanation not
only to this House but to the cntire
nation also, that on suchavital and
important matter of electoral reforms
why you are going back. Itisa very
very important matter. You aresaying
that mafias are taking over booths,
election is polluted. And you don‘t

want to exolain your conduct of with-

withdrawing

drawal! Wiy are you
Report?

from such a unanimous

#Y growa o stgeatiaar @ o7 &
fafeze &, f&= w1z SUX Ay
BIZHT AT AT+ A7 77 437 fufagq
FY A2rL AT 414 FIT E

SHRI CHIMANBHAI MEHTA:
Twillexplaintoyou. That Reort was
a unanimous Report., The Bill was
proposed by Shri Dinesh Goswami
and it was based on that persons or
people like me—17 do not know about
other parties—cannot go back from
that. And if I do, I may be d2feated
but...... (Interruptions)

THE VICE-CHAIRMAN(SYED
SIBTEY RAZI): Don't iaterrupt.
Let him complete.

[ RAJYA SABHA ]
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SHRI CHIMANBHAI MEHTA :
I demand a division on this point
because this is such an important
matter. It may suit them to support
a one-man Commission. I do not
agree with them. But that was a un-
animous Report after a {ot of deliber-
atjons. And, Sir,I should know one
thing. When they are withdrawing
this Bill, they are not saying what
the big changes are that they
want to  bring about. And
even if they do not give the
changes, the proposed chaiges.
LTTOF IS HTFSA § qr 74T =5 7
G HLAT ATFAE, IZ W L9909 4
Therefore, it is very difficult to agree
with them, because I do not know al}
this. T am kept in the dark. If they
can give us better electoral reforms
than this Dinesh Goswami Committee
Report, 1 may support them. But
that is not the point because yoa are
talking of consultation only with the
the Chiel Justice of the Supteme
Court. This is what I heard from the
newsnapers. And Sir, consulietion
means nothing. It cannot be binding
on them. They are just consuliing
the Member. People are being hood-
winked. Consultation means coacurr-
ence. But consultation with the
Chief Justice does not mean corcurre-
nce. The Chief Flection Comumission
will be only a Government’s nomine:
and that will definitely adversely
affect the functioning of our democr-
acy. [ again appeal to you 1o restrict
voursell to the Dinesi Goswam
Committee Report and we will sup-
port you. Th-n't vou.

THE VICE-CHATRMAN (SYED
SIBTEY RAZ:i: Thank vyou very
much.. .. finerruptions). ..

(THE DEPUTY CHAIRMANIn
the Chair)

THE DEPUTY CHAIRMAN:
Now, I will again put the guestion
to vote. the question is:

That leave be granted to withdraw
the Constitution (Sewentieth
A mendment) Bill, 1990.
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The House divided.

THE DEPUTY CHAIRMAN :

Ayes e 114
Noes 48
AYES--114

Adaik, Shri Govindrao
Ahluwalia, Shri S. S.
Alva, Shrimati Margaret
Ansari, Shri Jalaludin
Antony, Shri A. K.
Aram, Dr. M.

Austin, Shri S.

Asad. Shri Ghulam Nabi

Babbar. Shri Raj
Baby, Shri M. A.
Balanandan. Shri E.
Balaram. Shri N. E.
Balbir  Singh, Shri
Barongpa, Shri Sushil
Basu, Shri Nilotpal
Bhardwaj, Shri Hansraj
Bhatia. Shri Madan

Chaturvedi. Shri Bhuvnesh
Chavan, Shri S. B, 4
Chellappa. Shri V. Rajan

D.rd. ShrvJazir Stagh

Dasgupta, Dr. Biplab

Dus Gupat. Shei Gurudas

Dzo. Shii V. Kshore Chandra S.
De<ai, Shri Jagesh

Dhawan. Shri R. K.
Dronamraju.  Shri Satyanarayana
Daita Di. B. B,

F.rnandes. Shri. John F

Fotedar. Shri Makhan Lal
Gadgil.  Shri V. N,

Gin Prasad. Shri N.

Gaswami. Shri Ramnarayan
Banumanthappa, Shri H.
Hariprasad, Shri B. K.

Hashim, Shri M. M.
Hiphei, Shri.
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Igbal Singh, Shri
Jayadevappa, Shri K. R.

Jichkar, Dr. Shrikant Ramchandra
Jitendra Prasada, Shri

Jogi, Shri Ajit P. K.

Kalita. Shri Bhubaneswar
Kalmadi, Shri Suresh

Kalyan, Shri Mohinder Singh
Kataria, Shri Virendra

Khan, Shri K. M.

Khan, Shri K. Rahman

Khan, Shri Mohd, Masud
Khaparde, Miss Saroj
Korwar, Shri Gundappa
Krishnan, Shri G. Y.

Ledger, Shri David

Madhavan, Shri S.
Mahendra Prasad, Shri
Maheshwari, Shrimati Sarala
Majji, Shri Tulasidas
Majumdar, Shri Sudhir Ranjan
Malaviya, Shri Radhakishan
Malhotra, Shri Jayant Kumar
Mani, Shri S. Muthu
Manmohan Singh, Shri
Matang Sinh, Shri

Md. Salim, Shri
Meena, Shri Moolchand
Mishra, Shri Chaturanan
Mishra, Shri Jagannath
Mitra, Shri Ashok
Mohammad Yunus, Shri
Mukherjee, Shri. Dipankar
Mukherjee, Shri. Pranab

Nallasivan. Shri A.
Narayanasamy, Shrt V.
Natarajan. Shrimati Jayanthi
Nomani. Maulana Habibur Rahman

Pachouri. Shri Suresh

Pande, Shri Bishambhar Nath
Pandey, Shrimati Chandra Kal
Pandian, Shri N. Thangaraj
Parmar, Shri Rajubhai A.

Patel, Shri Ahmed Mohmedbha!
Patil, Shri Shivajirae Giridhar
Pillai, Shri Ramachandran

Pillai, Shri Thennala Balakrishna

Pragada Kotaiah, Shri
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{The Deputy Chairman)
Rai, Shri Ratna Bahadur
Ramachandran, Shri S. K. T.
Ramji Lal, Shri
Rao, Shri V. Hanumantha

Rao, Shri. V. Rajeshwar
Razi, Syed Sibtey

Reddy, Shri G. Prathapa
Reddy, Shri T. Venkatram
Roy, Shri Jibon

Sahu, Shri Rajni Ranjan
Salve, Shri N. K. P.
Sanadi, Prof. I. G.

Sarma, Shrimati Basanti
Satchidananda, Shri
Sharma, Shri Venod
Shinde, Shri Sushilkumar Sambhajirao
Singh, Shri K. N.

Singla, Shri Surinder Kumar
Solanki, Shri Madhavsinh
Surjewala, Shri S. S.
Swaminathan, Shri G.

Thakur, Shri Rameshwar
Topden, Shri Karma
Upendra, Shri P.

Verma, Shrimati Veena

Yadav, Shri Ish Dutt

Yadav, Ravi Dr. Ramendra Kumar
Yadav, Shri Ram Gopal

Yadava, Shri Bal Ram Singh
Yonggam, Shri Nyodek

NOES--48
Agarwal, Shri Lakkhiram
Agarwal, Shri Ramdas

Agarwal, Shri Satish
Agarwalla, Shri Parmeshwar Kumar

Bakht, Shri Sikander
Bhandari, Shri Sunder Singh

Chanpuria, Shri Shivprasad
Ghaturvedi, Shri Triloki Nath

Dave, Shri Anantray Devshanker
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Gautam, Shri Sangh Priya
Gupta, Dr. Ishwar Chandra
Gupta, Shri Narain P.asad

Jagmohan , Shri
Joshi, Dr. Murli Manohar
Judev, Shri Dilip Singh

Katara, Shri Kanak Mal
Kohli, Shri O. P.
Kovind, Shri Ram Nath

Mahajan, Shri Pramod

Maheshwar Singh, Shri

Majumdar, Shri Tara Charan
Malaviya, Shri Satya Prakash
Malhotra, Prof. Vijay Kumar
Malkani, Shri K. R.

Mangrola, Shri Kanaksinh Mohansioh
Mathur, Shri Jagdish Prasad

Mehta, Shri Chimanbhai
Miri, Shri Govindram

Pagwan Shri Kamleshwar
Patel, Shrimati Anandiben Jethabhai
Patil, Shri Gopalrao Vithalrao
Pradhan, Shri Satish

Raghayvji, Shri
Rajagopal, Shri O.
Ram Ratan Ram, Shri

Sarang, Shri Kailash Narain
Sharma, Shrimati Malti

Shastri, Shri Vishnu Kant
Shukia, Shri Chimanbhai Haribhai
Singh, Dr. Naunihal

Singh, Dr. Ranbir

Singh, Shri Raj Nath

Singh, Shri Shiv Charan

Sushma Swaraj, Shrimati

Varma, Prof. Ram Bakhsh Singh
Vizol, Shri

Yadav, Shri Janardan

Yerra, Narayanaswamy  Shri

The Motion was adopted

Shri H. R. BHARDWAJ
Madam, I wrth c1aw the Bill,



345  Constitution [13

Mo YL AAET  ww: e, O
g5 MT E, S FT CISH FT |

SemamalE: oF fare, wgrs & sroer
A v oS ot gmaw St A
i #1 7077 "@MEA Frgaw fager
FAAT 7, SOH AT O qT 0§
g |

=t 4w IFT ATHENT

”"&'
 SEHAT JT gEafIE w

sagwrafa fasvg ¥
formT :  meEm oW
That is why I am asking. I want
the sense of the House.

SOME HON. MEMBERS : Madam,
adjeurn the House.

To ATA AAEL st - qew

-

o9 g8 IS AT |

w§ AWAT I . dW, TS9
TEHE F |

ot gigy fagweri: T &g
Wiegww RF oye gar g, A fawaw
e HE 7 uwa fwar § fF
geT 99 aw & @ 43 1 39-
fan gaw & w8 s gEa s
fasae &9 &1 0

IqEFEfA uF fime | dET
WEfE gredt 39 FE W § S8 98
ax Afsa

THE LEADER OF THE HOUSE
(SHRI 5. B. CHAVAN) : There
is a 1ot of business which has to be
finished. There are two options before
us.

gIgam@fa . oF faqz afsg
deT 7% fLgrsy FTE FHAT ARG
w®

SHRI 3. B. CHAVAN : One is,
we should agree to extend the
Houase. The second is, we should
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agree to sit late and finish the
business. In fact, there are a large
number of Members who expressed
the view that they would prefer
sitting late in the night and finishing
the business. But there are others
also who are saying that we extend
the session. Today we have prac-
tically done nothing. 1 request the
Opposition Members to kindly co-
operate.

st faway T@w . HEETT AR,
T W He faw & 9T Ea AT
™R, 9 U @ wweT ¥ 1Ay
AT T 3| ary  gfam &
fase 3 3-4 ft W ow@w W
AT &R0 &7 TAST A Ar afe
TEA%AF § 3T 3~4 faq fawr @ g @
ZaaT faoAg 2 W) gaar fawear @
Tt [T faewer Swe § 0
qIqqT TS T T

A VAT

Al ety / CEraE

/, . e Ay 7
;’c""%»—s:,r i ﬁ..)v‘ FER
.. R 1 i- it . 4
0 2§L ‘3"‘&4%1 ;‘:"7(”1,:#‘;,: st PR s
NG T IR f‘ﬂ»'} -
- U“ y !:...,;—-—_’/1 M i. 80 e

Tro AT AAET HIW AT 7
# HAART UF %ﬁma—a
gxy ¢ Afew =@y 5 9 Q
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S STd fRAT, A W ¥ UEW
YETd  qrE AT AT |
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+[ ] Transliteration in Arabic Script..
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st s fag aiag: EEIEe T a request from the Leader of the

757 f21 gimT w4l 5 A% ¥ A% House, let us concar with him,

DR. BIPLAB DASGUPTA(West
Bengal) : Madam, we prefer the
nusiness to continue today.

A Frr {red oWy WAl
T TR CATGT WE ATV E AW
e wiE Wit A 3R zeA
Fr oafear w0 FwEST W@ § 0 wT
=AY #E wE e fawim wWoAr gar
FHT w 9T A9 F Aig, a7 ar
EECEERCEEE O O TG
ZTdC 7 weRT grs a.'f g, T3

gm0 ar ir zrg
3 % g3 i
XTI A mx
K IE R CR s S O} +T£T wg W
T3 UF HEFAYT TA F ML A
T WA FD AHGT G0 q0E
AT AN HAAY %frﬁ 0T AT
RECINCEE) SOt (€ A LA i B
A A ISR AT |

THE DEPUTIY CHAIRMAN :
i want to say that this is not a
new s2ssion. It Is thez continuation
of the pravious session and a decision
was taken that we should only
adjourn the House. It is not a new
sessioi. The decision of the Business
Advisory Committee prevails now
also unless and until it takes a dif-
ferent decision.

Ay Wwy 4 wWed o warE
ZFT TS FW & TEIA 5 A
& 9gF ATWHIT AT, FT AT INT
S S - i< (U et I EA E TR
T fEwar S

SHRI GURUDAS DAS GU-
PTA (West Bangal) : May I make a
shbmission, Madam ? Today we
have discusszd ths matter. It is not
for me to report. It is for the Minis-
ters who attended the meeting to
report. I don’t go into the formali-
ties whether we should extend the
House or sit late. Since there is

let us sit a little [ate and take care
of the business. At th: sum2 time,
I don’t agree with the Leader of
the House that we have wasred the
timz because if anybody has to be
held responsible. . (interruptionsy. .

CHAIRMAN :
’Ll.b KRt

THE DEPUTY
Nobody. Lst us not ik
that.

SHRI GURUDAS DAS GU-
PTA : It is not us. Tt is the ralasal
of the Prims Minister to come
to the House whizh resulted in the
wastage of the time.

THE DEPUTY CHAIRMAN :
That matter is now settled.

SHRI K. R. MALKANI (Dealiki):
What doss it m::an by ‘a little
late’ ? Does it mean 5 minuies,
15 minutes or fAve hours ?

THE DEPUTY CHAIRMAT! :
It may be un to 6.0 p.m. or bzyond
that to finish the business.

SHRY M. A. BABY (Kerala) :
Today morning an hon. colleague
of mine, Shri Gautam, had raised
a very relevant issuz of coavening
this particular session and the mone-
tary burden involved in this. {
appreciate his point. Now the hox.
Membsr is asking for adjourning
the House immediately. Is it not
something which contradicts his ear-
lier statement ? Therefore, my oanly
submission is that we should continuz
with the business of the House.
Now there is a serious business
that w2 have to transact. Therefore,
we should continue with the business.
This is my only submission.

SHRI SANGH PRIYA GAU-
TAM (Uttar Pradesh) : This is not
the only point. The point is, this
session is meant only for consider-
ing the Electroral Reforms Bill,
There is no other business,
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SHRI V. NARAYANASAMY :
Then, why did they raise the sugar
issue here ? If that is the case,
why did they bring in the sugar
issue 2 (Diterruptions)

SHRI PRAMOD MAHAJAN
So. this three-day Session was totally
unascessary irrz'evant. We  could
have taken up this business in the
Monsoon  Session.  So, it i3 an
entire wastage of time since the
morning, including these two minu-
tes. . dinerrupiicns)

THE DEPUTY CHAIRMAN
Now, let us not.. (Juterruptions)

SHRI S. K. T. RAMACHAN-
DRAN (Tamil Nadu) : They are
wasting the entire economy of the
country and they arc ialking about
the wastage Of nime.

THE DEPUTY CHAIRMAN
Let us not conswm® any more
time and I widl call Mr. Hansraj
Bhardwa) to move 1ot leave to
withdraw the Rrepresentation of
the People (Amendinznt) Bill, 1990,

THE REPRESENTATION OF
THE PEOPLE (AMENDMENT)
BILL, 1990

THE MINISTER OF STATE
IN THE MTINISTRY OF LAW,
JUSTICE AND COMPAWNY AF-
FAIRS (SHRI H. R. BHARD-
WAJ) : Madam, I beg to move for
feave to withdraw the Representation
ofgéhe People (Amendment) Bill,
1990.

I want to say one or two points
on this issue. I would like to remind
the House that the hon. Leader
of the Opposition and other Mem-
bers said that we were giving a
go-by to the Dinesh Goswami Com-
mittee recommendations. 1 would
urge upon them to kindly read
this whole Bill. This Bill contains
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all measures and proposals which
the Dinesh Goswami Committee hud
recommended and we are acting
on the hasis of thowe reccommenda-
tions. Bu:, in the meantime, Ma-
dum.. (Interruptions)

SHRI CHATURANAN MiSti-
RA (Bihar) : Which Bill arc vou
tatking about ?

SHRI . R. BHARDWAIJ : The
Representation of the People (Ame-
nd ment) Bill which we are proposing
{o bring.

SHRI CHATURANAN MISH-
RA : That is a separate Bill.

THE DEPUTY CHAIRMAN :
He is referring to the leave to
withdraw the Representation of the
People (Amendment) Rill, 1990,
which i3 pending before us.

SHRT H. R. BHARDWAJ : |
was just referring to what was
suid. that we werc not acting on
the Dinesh Goswemi Committee
recommendotions, 1 ar assuring this
House that so tar as the Government
is congerned. we have given a
scrious consideration to the recom-
mendations of the Dinesh Goswanii
Committee. We had a series of
meetings with the Leaders of the
Opposition. Most of them have
attended these meetings. In respact
of what has emaunated {rom these
meeiings, W= have accommodaied
certain views.. (/nferruptions) 17 sou
will kindly permit me...(Fnferruptions)

graamfa . WIRT W4T €T,
7 Aigw AR fegamfady w5 g
AE H ST | SaplaIegs J1 AfsT
He is talking not about loyalties >t
he i; talking about withdrawal,
Please 12t him <peak.

S SN gaw weR (ST
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